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(b) and (¢). The information is beiag
collected from the Agricultural Colleges
functioniog in the country and the State
Governments. It will be laid on the Table
of the Sabha when it is received.

East Pakistan Displaced Persons

8537. SHRI P. R. THAKUR : Will
the Minister of LABOUR AND REHABI-
LITATION be pleastd to refér to the
reply given to Unstarred Question No. 576
on the 15th February, 1968 #nd state :

(a) whether the information regarding
the Scheduled Castes displaced persons
from East Pakistan settled in the Andamans
and Nicobar Islands since 1963-64, 'has since
been collected ;

(b) if so, the deta.ls thereof ; and

(c) the number of similar Scheduled
Castes families from -amongst the total of
2861 families settled there between 1949
and 1963 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN): (a) and (b). Yes,
Sir. No community has been declared
as Scheduled Caste in the Union Territory
of Andaman and Nicobar Islands. How-
ever, out of the new :migrants who moved
10 ‘the islands during the years 1955. 1966
and 1967, 382 families declared themselves
as belonging toscheduled Castes in -East
Pakistan.

(c) The information is being collected
and will be laid on the Table -of the Sabha.
12.13 hrs

CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE

Reported Statement by the Agricuiture
Minister of Andhra Pradesh against
Harijans

sit ta () : weaw waw, &
afawrafls @F wgaw & fawfifeg
fagg &Y M AT 9 G T FT
e feaar g M qEdTT ST g oA
AT qF150 I

“zfeaAl & faeg o7y RT & FfY
HofY #7 wfaa qersg 1’

APRIL 25, 1968 tvemarks abowrHarijans (C.A.)

3024

THE MINISTER OF HOME AFFAIRS
(SHR1 Y. B. CHAVAN): Mr. Speaker,
Sir, Governthent’s attention has been drawn
to the hews item appearibg ih “Patriot” of
April 24, 1968 in which the Andhra Pradesh
Agriculture Minister’s informal talk with
pressmen has been reported. A report from
the ‘State Government is awaited.

I have discussed the matter with the
Chief Minister, Andhra Pradesh, who is in
Delhi, today. He has assured e that
he will personally look into the matter
and send rhe ‘a report.

SHRI NATH PAI (Rajapur) : Mean-
while, suspend him.
SHRI P. R. THAKUR (Nabadwip) :

Why do you not ask the press reporters to
give you the report ?
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a7, AT TET AT | AETUSE % A Fo
o urfem, ot Teedt ge fufaeew & 3=diF
uF garq fear &, F4ife g7 A, ..

MR. SPEAKER : Do net bring in
all those things. This is about the Andhra
Minister.

&y fa wu : wege mgiRy, A0
TR § FAF AFIT qq @ §, vafrd
& qg el ¥ g wgarg afer ¥W
1A & 5 gg 7o T4 q1ATE $X ST
ARy ¥ aw g T o
o T g W gz e I 6 9
= 9 e e SR qSA FEE F
wous AR € § oy N wmera
fo a awar § fFwa Wi wTRrCH
Gz A WA IfeRAA WIE  eRRN-

N

faedt oy wdw 7 AT F G A, ar
I qEA AT SR

MR. SPEAKER : I will suggest one
thing for your convenience. Tire Fome
Minister says that he has no information.
So, whatever you may ask, he will say
only that.

‘SHRI MADHU LTMAYE (Monghyr) :
Let ‘him coltect the mformation.

‘MR. SPEAKER : That is exactly
what T want to suggest. After all, without
ifformation how can he answer what you
ask ? When he has information, 'he will
ve able to give it.

SHRI KANWAR :LAL GUPTA (Delhi
Sadar) : Keep .it pending.

MR. SPEAKPR : Thatis exactly what
| am saying. When he gets information,
he will be able to give it.

SHR1 SHEO NARAIN @Basti): die
should give us an assurance that he will
give us a -report.

MR. SPEAKER : 'Papers ‘to be faid.
Shri Shinde. :
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI D. ERING) . Sir,
on behalf of  Annasabib  Shinde...
{Interr uption).

=t Ay fowd ;. wEaw AERE, U)
FAT AN W@WE 7

MR. SPEAKER : That is postponed.
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SHRI P.R. THAKUR : This man
would have  ‘been Hismembered ...
(Tnteymuption). You should know that...
(Interruption)

R ATH FAR © AT EH F IT &

ffesrerer 1 wewrA £ |

st T AU A By § ary
AIGATT ¥ FT AT A0heT A4v)
MR. BPBAKER : ‘1 hape, Shri Thakur

is :tired enough now ; so alsq, athers-1
think.

SHRI 'SHEO NARAIN : Only a
simple .quodtion, Bir.

MR. SPEAKER : It is postponed.
Nothimg ‘is dome till he gets the
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SHRI SHEO NARAIN :
Minister is here in Delhi.

Andhra Minister's
The Chief

MR. SPEAKER : It is perfectly right:
You have gone on record. But the point
is that the Home Minister has not got
information.

SHRI SHEO NARAIN: The Chief
Minister should give the decision.

SHRI SONAVANE (Pandharpur) :
When will the information be available ?

MR. SPEAKER : [ do not know.
After all, he must be given some time. I
cannot pin him down. Your name is not
there.

it wam  fag (fawen) -
R, AT T 9 L.,

MR. SPEAKER :
any sawal now.

oY e fog : wsmw wEEE, A
AIET W% AT R ) '

weaer

I am not allowing

MR. SPEAKER : There is no point
of order as there is no subject before the
House. The Speaker is standing and there
can be no point of order when the Speaker
is standing.

ot wew fagrdt Al (FATHR) ¢
weag AgEd, ¥ WTT &7 A TF @ H
i< faemn =meaT g,

MR. SPEAKER : Suggest to me what
else can be done now, when he has no
information.
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wrfaa faan, afea ag awas earfra &)
FE%, I8 T 3 fag wiew awg wmy
-t gmad = g

MR. SPEAKER : Will you kindly sit
down ? What he said was that he spoke
to the Chief Minister and the Chief
Minister also could not have known
because he had come here day before
yesterday. Both of them will try to contact
him and find out the correct version and,
perhaps, they will make an enquiry which
one is the correct versidn. (Interruptions)

SHRI HEM BARUA (Mangaldai) :
May I make a submission ? The Home
Minister said that he contacted the Chief
Minister and the Chief Minister has no
information because he has not succeeded
in contacting the Minister concerned. He
should have contacted the Minister con-

cerned who wants Harijans to be kicked...
(Interruptions)

MR. SPEAKER : You are saying
what the Home Minister ought to have done
and all that... Interruptions)

SHRI HEM BARUA : This Minister
from your own State, Sir, who wants
Harijans to be kicked can now say that
Parliament should be kicked... (Interruptions)
If he says that the Speaker of the Parlia-
ment should be kicked, if he says like that,
what will happen to us ? (Interruptions)

MR. SPEAKER : Order, order. Will
you kindly sit down ? What 1 have done
just now is to postpone it. Do you want
the Home Minister to reply saying that he
must be given time ?  (Interruptions) Four
or five of you are getting up every minute.

SHRI HEM BARUA : That Minister
might say you should be kicked.

ot v fowd : WY 24 9 F ogEw
afwd R e w9 Aol | 7g agw
TR AT R ) AT AT ¥ s
warfra g

ot War W v W ST
fircgae < feeft Jramgd sk o7 9%
YHEAT A1 |
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MR. SPEAKER : We will send
Mr. Kanwar Lal Gupta to arrest him.
When shall we have it ?

SHRI Y. B. CHAVAN : May I saya
word ? It is, certainly, a matter of
concern to everybody. When all of us
read this news, certainly, all of us were
rather concerned about it and shocked, as
a matter of fact, and I do not think any
sensible man can speak in that language.
1 have no doubt about that.

SHRI P. R. THAKUR : He should
be kicked out... Interruptions)

SHRI Y. B. CHAVAN : Why don’t
you listen to me ?
SHRI S. M. KRISHNA (Mandya) :

Has he contradicted the statement ?

ot aw ARl @ W EW I TR
&Y A

SHRI Y. B. CHAVAN: When such
a situation arises, my duty was to find out
the facts from the State Government.
Somebody made a suggestion that I ought
to have ‘contacted him personally. That
would not have been enough. Suppose
1 contact the person concerned on tele-
phone. It is very difficult for me to accept
as it is.

wtfa T : agi R TEER ANE
g

ot wy famd ;. fel A Fidd g
FT FY TAIET FIAT §) ¥ 49 g a9
T AAF gHd § Afewr gfeamn
ok mfgarfadi § amy ¥ wEdT ¥
e 7Y efaw s Ewy §)

SHRI Y. B. CHAVAN : Even in the
case of non-Congress Governments, I have

never contacted Governors. Governors are
not expected to do these things.

The only other alternative which was
open to me was to discuss the matter with
the Chief Minister who happened to be in
Delhi. As he was here, he himself did not
know about it. He said, he would contact
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the Minister concerned... (Inrerruptions)
He could not get him on the telephone
also. Again, I discussed the matter with
him before I came to this honourable
House. He has assured that he would
personally look into the matter and send
me a report. What more can I do ?

. ot AW FTAWA ;g ITHT TEOEBT
aifgd, fad afl =ifgy 1979 fom
AT iy

SHRI S. M. BANERJEE (Kanpur): He
should have been arrested.

SHRI GEORGE FERNANDES : He
must be removed.

SHRI P. R. THAKUR : If this sort
of thing would have happened in West
Bengal, people would have dismembered
him.

Half a dozen times
I have warned you. It is not proper. You
are an elderly person. Once I can under-
stand, twice I can understand but not like
this.

MR. SPEAKER :

SHRI VASUDEVAN NAIR (Peermade):
Our complaint is only this. After hearing
the "laborious explanation of the Home
Minister, we are all the more convinced
that he is treating the matter in the most
casual manner...

SHRI Y. B. CHAVAN : No.

SHRI VASUDEVAN NAIR : He says,
somebody will go, somebody will send a
report. After all, Hyderabad is not in the
moon, it is not in another Continent. They
can immediately get a report. They
should treat this matter in the most urgeat
manner. On behalf of the House, please
impress on the Government that they

should get us the report tomorrow...
(Interruptions)

MR. SPEAKER : After two days. We
shall give two days’ time...

Woagfod: AR A wE

N PEA T FEAW ;gAY
% gu T forear Tfeg |
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SHRI MADHU LIMAYE: Only 24
hours.
MR. SPEAKER : Piease try to under-

stand me. The Chief Minister is bere.
The Chief Minister has to go back.

SHRI MADHU LIMAYE :
not go back.

gg At T S | e &
X FFWE § o9 qv 7947 § geOF
waifaa fwan o awar g1

He need

MR. SPEAKER : What is the use of
telephoning ? Suppose, the Home Minister

telephones and he denies. Are you
satisfied with it ?
SHRI RANGA (Srikakulam) : [ join

you in expressing the concern from all
sections of this House, and the Home
Minister has also said it, about the way
ie which these things have appeared in the
papers and these things are said to bave
been dome by the Minister and also his
Ministry. We all would like to bave it
discussed properly in this House. Mere
call-attention will not be enough...
(1nterruptions .

MR. SPEAKER : Eliciting information.

SHRI RANGA :
half an hour over

Instead of allowing
eliciting information

and thereafter again a separate
discussion, it will be much better if
you are good enough to give us

two hours to discuss this, so that all parties
can express their coucern in regard to this
particular matter ; otherwise, we wiil be at
the mercy of these lots. | find that some
of us had also given notice, but none of
our party members has found a place in
your list. Therefore, you may be pleased
to take it up either tomorrow or the day
after tomorrow, as soon as possible, and
give us two hours so that all parties would
have an opportunity to express their
concern.

MR. SPEAKER : Now I would like
to say this...(Iserruptions) This is rather
an embarrassing situation for me. 1 happen
to come from Andhra Pradesh. Therefore,
yesterday itself 1 admitied it ; the moment
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I got the notice, | admitied it. Here is
the Home Minister who has to reply ; it
is not the Speaker who is to reply. Qma
call-attention notice, I would not have
normally allowed this discussion, but if 1
had met allowed ome or two leaders to
speak, perhaps they would have misunder-
stood me. Therefore. 1 allowed. The
Home Minister says that he would expe-
ditiously get the information and tell us ..
(Interruptions)

Q% AAAT qIEW : FF [ 7@l ?

MR. SPEAKER : It is the Mome
Minister who has to say when we can have
it, tomorrow or the day after. After all,
he will tell me the moment he gets the
information. Monday ?

SHRI Y. B. CHAVAN : Yes.

MR. SPEAKER : Yes, Monday. Mr.
Ranga’s suggestion is also there. The call-
attention is also there ; unfortunately.
there are lats; what can 1 .do? (fnterruptions)
Therefare, it will be taken up on Monday.
Now it is over.

1229 hrs.
PAPERS LAID ON THE TABLE
Notifcation uader Esseatial Commodities Act

THE DEPUTY MINISTER IN THE
MINISTRY OF FOQD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHR! D. ERING) : On
behalf of Shri Aonasahib Shinde, 1 beg to
lay on the Table a copy each cf the follow-
ing Notifications under sub-section (6) of
section 3 of the Essentiat Commodities
Act, 1955 : —

(1) The Madhya Pradesh Foodgrains
(Restriction on Border Transport) Amend-
ment Order, 1968, published in Notification
No. G.S.R. 716 in Gazette of India
dated the 15th April, 1968.

(2) The West Bengal Rice (Movement
Control) Amendment Order, 1968, published
in Notification No. G. S. R. 746 in Gazeite
of India dated the ITth April, 196&. ’





